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Canara Bank Securities Limited is hiring for various
positions across our organization. If you’re looking
for an opportunity to grow and make an impact, we
invite you to explore our openings.
For more details, please visit our website
www. canmoney.in and navigate to the Careers
section to apply

Canara Bank Securities Ltd.
(A Wholly Owned Subsidiary of Canara Bank)

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
MANEESH PHARMACEUTICALS LIMITED

RELEVANT PARTICULARS

Name of corporate debtor Limited

Date of incorporation of corporate debtor | 25th July 1985

s»\!oe

ROC - Mumbai
Number - 36952

Authority under which corporate debtor

is incorporated / registered

U24230MH1985PLC036952

Eal

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate

Plot No. 29-33, Ancillary Industrial Plots, Govandi,
Mumbai - 400 043

debtor
6. |Insolvency commencement date in Order Date: 15th October 2024
respect of corporate debtor Received on: 16th October 2024

Estimated date of closure of insolvency
resolution process

14th April 2025 (180 days from receipt of order)

~

Name and regjstration number of the
insolvency professional acting as interim
resolution professional

Name: Asish Narayan
Registration No.:
IBBI/IPA-002/IP-N00444/2017-2018/11274

©

IFGL REFRACTORIES LIMITED
CIN : L519090R2007PLC027954

Registered Office:

Sector 'B', Kalunga Industrial Estate
P.O. Kalunga - 770031, Dist. Sundergarh, Odisha
Tel: +91 661 2660195
E-mail: ifgl.works@ifgl.in

Head & Corporate Office:

McLeod House, 3, Netaji Subhas Road
Kolkata - 700001, Tel: +91 33 40106100
E-mail: ifgl.ho@ifgl.in

Website: www.ifglgroup.com investorcomplaints@ifgl.in

NOTICE TO SHAREHOLDERS
TRANSFER OF EQUITY SHARES TO INVESTOR EDUCATION AND PROTECTION FUND (IEPF)
This Notice is published pursuant to provisions of the Companies Act, 2013 read with the Investor
Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016
(The Rules') notified by the Ministry of Corporate Affairs effective 7th September, 2016 and
subsequently amended.

The Rules, inter alia, provide for transfer of Equity Shares (shares) in respect of which dividend
remain unpaid or unclaimed by the shareholders for seven consecutive years or more, to the Investor
Education and Protection Fund (IEPF) set up by the Central Government. Accordingly, the Company
has sent individual Notices to all those shareholders at their latest available address whose shares
are liable to be transferred to IEPF following said Rules on or before 21st February 2025. The
Company has uploaded details of said shareholders and their shares due for transfer to IEPF on its
website. Shareholders are requested to refer to the 'Investor' section page on the Company's
website: https:/lifglgroup. or/shareholders-information/ to verify details of the shares
going to be transferred to I[EPF.

Notice is hereby given to all such shareholders to make an application to the Company/Registrar by
Wednesday, 22nd January 2025 together with requisite documents for claiming the unpaid dividends,
particularly relating to financial year 2016-17, so that said shares are not transferred to IEPF. It may
please be noted that if no communication and or request will be received by the Company or the
Registrar by aforesaid date, the Company will transfer said shares to IEPF, without any further notice.

The shareholders concerned, holding shares in physical form and whose shares are liable to be
transferred to [EPF may note that the Company would be issuing duplicate Share Certificate(s) in
lieu of the original Share Certificate(s) held by them for the purpose of transfer of shares to IEPF as
per the Rules and upon such issue, the Certificate(s) lying with them will stand automatically
cancelled and be deemed non-negotiable. The shareholders may further treat details uploaded by
the Company on its website as notice in respect of issue of the duplicate Share Certificate(s) by the
Company for the purpose of transfer of shares to IEPF. In case shares are held in electronic mode,
demataccount will be debited for the shares liable for transfer to the IEPF.

It may also be noted that the shares transferred to IEPF, including all benefits accrued on such
shares, if any, can be claimed back from the IEPF Authority after following the procedure
prescribed under the Rules.

For any clarification on the matter, please contact the Company's Registrar and Share Transfer

9. |Address and e-mail of the interim
resolution professional, as regjstered
with the Board

Address: 4A/703, Whispering Palms, Lokhandwala,
Kandivali (East), Mumbai, HDFC Bank, Mumbai City,
Maharashtra-400101

Email: cs.asish@gmail.com

P i LLp
602, 6th Floor, Central Plaza, 166 CST Road, Kolivery
Village, Vidya Nagari, Kalina, Santacruz (East),
Mumbai - 400098
Email: cirp.mpl@resurgentrpl.com

10. |Address and e-mail to be used for
correspondence with the interim
resolution professional

111. | Last date for submission of claims 30th October 2024 (14 days from receipt of order)

12.|Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13.|Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.|(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Maneesh
Pharmaceuticals Limited on 15th October 2024 (Order received on 16th October 2024)
The creditors of Maneesh Pharmaceuticals Limited are hereby called upon to submit their
claims with proof on or before 30th October 2024 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA

Submission of false or misleading proofs of claim shall attract penalties.
Mr. Asish Narayan

Interim Resolution professional

Inthe matter of Maneesh Pharmaceuticals Limited

Reg No: IBBI/IPA-002/IP-N00444/2017-2018/11274
AFANo:AA2/11274/02/031224/203075

AFAValid upto 03rd December 2024

Emailid: cirp.mpl@resurgentrpl.com

Date: 17th October 2024

GOVERNMENT OF TAMIL NADU
FINANCE DEPARTMENT,
CHENNAI-9

Auction of 5-year Tamil Nadu Government
Stock (Securities)

1. Government of Tamil Nadu has offered to sell by auction the dated
securities for an amount of Rs.1000 crore with five year tenure for an
aggregate amount of Rs. 1000 crore. Securities will be issued for a
minimum nominal amount of Rs.10,000/- and multiples of Rs.10,000/-
thereafter. Auction which will be yield based under multiple price format
will be conducted by Reserve Bank of India at Mumbai Office (Fort) on
October 22, 2024.
2. The Government Stock up to 10% of the notified amount of the sale
will be allotted to eligible individuals and institutions subject to a
maximum limit of 1% of its notified amount for a single bid as per the
Revised Scheme for Non-competitive Bidding facility in the Auctions of
State Government Securities of the General Notification (Annexure II).
Under the scheme, an investor can submit a single bid only through a
bank or a Primary Dealer.
3. Interested persons may submit bids in electronic format on the
Reserve Bank of India Core Banking Solution (E-Kuber) System as
stated below on October 22,2024.

a) The competitive bids shall be submitted electronically on the
Reserve Bank of India Core Banking Solution (E-Kuber) System
between 10.30 A.M. and 11.30A.M.

b) The non-competitive bids shall be submitted electronically on the
Reserve Bank of India Core Banking Solution (E-Kuber) System
between 10.30 A.M.and 11.00 A.M.

4. The yield percent per annum expected by the bidder should be
expressed up to two decimal points. An investor can submit more than
one competitive bid at different rates in electronic format on the Reserve
Bank of India Core Banking Solution (E-Kuber) System. However, the
aggregate amount of bids submitted by a person should not exceed the
notified amount.

5. Theresult of auction will be displayed by Reserve Bank of India on its
website on October 22, 2024. Successful bidders should deposit the
price amount of Stock covered by their bids by means of a Bankers'
Cheque or Demand Draft payable at Reserve Bank of India, Mumbai
(Fort) or Chennai on October 23, 2024 before the close of banking
hours.

6. The Government Stock will bear interest at the rate determined by
Reserve Bank of India at the auction and interest will be paid half yearly
on April 23 and October 23. The Stock will be governed by the
provisions of the Government Securities Act, 2006 and Government
Securities Regulations, 2007.

7. The stocks will qualify for ready forward facility.

8. For other details please see the notifications of Government of Tamil
Nadu Specific Notification No 746(L)/W&M-11/2024 dated October 17,

2024.
T.Udhayachandran
Principal Secretary to Government,

DIPR/ 1056 /DISPLAY/2024 Finance Department, Chennai-9.

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL AT MUMBAI
COMPANY PETITION NO 126 OF 2024
IN THE MATTER OF
SECTION 66 OF THE COMPANIES ACT, 2013 AND
THE RULES FRAMED THEREUNDER;
AND
IN THE MATTER OF REDUCTION OF EQUITY SHARE CAPITAL OF
KKR INDIAASSET FINANCE PRIVATE LIMITED

KKR India Asset Finance Private Limited, )
A company incorporated under Companies )
Act, 1956 having its registered office at )
2nd Floor, Piramal Tower, Peninsula Corporate )
Park, Ganpatrao Kadam Marg, Lower Parel West, )
Delisle Road, Mumbai, Maharashtra, )
India, 400013 )
CIN U65191MH1989PTC427278 ) ... PETITIONER COMPANY
FORM NO.RSC - 4

[Pursuant to Rule 3(3)]

Publication of Notice
Notice may be taken that an application vide CP No 126/ MB / 2024 (‘Company Petition’)
has been presented before the National Company Law Tribunal at Mumbai (‘Hon'ble
Tribunal’), on the 8" Day of August 2024 for confirming the reduction of the share capital
of the above Company from INR 2,31,46,27,100 (Indian Rupees Two Hundred and Thirty
One Crore Forty Six Lakhs Twenty Seven Thousand One Hundred only) divided into
2,07,78,541 (Two Crore Seven Lakhs Seventy Eight Thousand Five Hundred Forty One)
Class A Equity shares of INR 100 each and 23,67,730 (Twenty Three Lakh Sixty Seven
Thousand Seven Hundred Thirty ) Class B Equity shares of INR 100/- each fully paid, to
anamountup to INR57,71,75,400 (Indian Rupees Fifty Seven Crore Seventy One Lakhs
Seventy Five Thousand and Four Hundred only) divided into 51,81,337 (Fifty One Lakhs
Eighty One Thousand Three Hundred and Thirty Seven) Class A Equity shares of INR
100 each and 5,90,417 (Five Lakhs Ninety Thousand Four Hundred and Seventeen)
Class B Equity shares of INR 100 each fully paid up.
Creditors, if any of the Petitioner Company has any objection to the Company Petition or
the details in the list of creditors, the same may be sent (along with supporting
documents) and details about his name and address and the name and address of his
authorised representative, if any, to the undersigned at the registered office of the
Petitioner Company at 2" Floor, Piramal Tower, Peninsula Corporate Park, Ganpatrao
Kadam Marg, Lower Parel West, Delisle Road, Mumbai, Maharashtra, India, 400013,
within three months of date of this notice.
If no objection is received within the time stated above, entries in the list of creditors will,
in all the proceedings under the above Company Petition to reduce the share capital of
the Company, be treated as correct.

It may also be noted that a hearing has been fixed for 27" day of January 2025 on which

the Hon’ble Tribunal shall hear the Company Petition. In case any creditor intends to
attend the hearing, he should make a request along with his objections, if any.

Dated this 18" day of October, 2024 at Mumbai

For KKR India Asset Finance Private Limited

Priya Telang

Company Secretary

ACS 50313

Address: 2" Floor, Piramal Tower, Peninsula Corporate Park,

Ganpatrao Kadam Marg, Lower Parel West, Delisle Road,

Mumbai, Maharashtra, India, 400013

Email ID: kkrindiareg@kkr.com

Agent, M/s Maheshwari Datamatics Private Limited, 23, R N Mukherjee Road, 5th Floor, Kolkata-
700001, West Bengal, Tel: +91 33 22482248, E-mail: mdpldc@yahoo.com or the undersigned at T
addresses appearing herein above, Tel: +91 33 40106139, E-mail: investorcomplaints@ifgl.in, ' '
mansi.damani@ifgl.in.
For IFGL Refractories Ltd
Kolkata Mansi Damani TATA
17th October, 2024 Company Secretary Extracts of Statement of Consolidated Financial Results
for the quarter and half-year ended 30 September, 2024
(% in crore)
Particulars Quarter Quarter Quarter Half-year Half-year Year
ended ended ended ended ended ended
30 30 30 30 30 31
September, June, September, | September, | September, March,
" 2024 2024 2023 2024 2023 2024
www.Itimindtree.com @ LTIMlndtl‘ee (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited)
Not annualised Annualised
1. Revenue from continuing operations 3,999 3,789 3,998 7,788 8,216 15,421
2. Profit from continuing operations before exceptional
H (| items, share of profit/(loss) of joint ventures and
LTIMIndtree LImItEd L associate and tax 304 215 525 519 1,265 1,623
(Formerly Larsen & Toubro Infotech Limited) 3. Profit from continuing operations after exceptional
Registered Office: L&T House, Ballard Estate, Mumbai 400 001; Tel: (91 22) 6752 5656; Fax: (91 22) 6752 5893, items, before share of profit/(loss) of joint ventures and
E-mail: investor@ltimindtree.com; Website: www.Itimindtree.com, Corporate Identity Number: L72900MH1996PLC 104693 associate and tax 304 215 627 519 1,367 762
4. Profit from continuing operations before tax 348 269 615 617 1,364 830
5. Profit from continuing operations after tax 267 175 495 442 1,073 449
EXTRACT OF FINANCIAL RESULTS FOR THE 6. Profit/(loss) from discontinued operations after tax - 15 - 15 9 (14)
QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2024 7. Profit for the period (5 + 6) 267 190 495 457 1,082 435
8. Total comprehensive income for the period 626 (178) 859 448 2,366 3,249
9. Paid-up equity share capital (Face value: T 10 per share) 255 255 255 255 255 255
Z in million, except per share data 10. Other equity and Non-controlling interests 22,859
11. Securities premium account 1,259 1,259 1,259 1,259 1,259 1,259
Consolidated 12. Net worth 23,111 22,514 22,275 23,111 22,275 23,114
Quarter ended Six months ended Year ended 13. Outstanding debt 6,479 6,376 6,048 6,479 6,048 5,563
Particulars 14. Earnings per share
September 30,|  June 30, | September 30,| September 30, | September 30, |  March 31, - Basic and Diluted (for continuing operations) in ¥ 7.61 5.30 16.80 12.91 37.33 11.07
2024 2024 2023 2024 2023 2024 - Basic and Diluted (for discontinued operations) in ¥ - 0.59 - 0.59 0.35 (0.55)
(Unaudited) | (Unaudited) (Unaudited) | (Unaudited) | (Unaudited) (Audited) - Basic and Diluted (for continuing and discontinued
Total income 97.318 93,697 90,486 191,015 178,823 3,62,189 operations) in ¥ 7.61 5.89 16.80 13.50 37.68 10.52
- 15. Debt equity ratio (no. of times) 0.28 0.28 0.27 0.28 0.27 0.24
Net/profitibeforeltax 16,868 15,256 15,193 32,124 30,557 60,487 16. Debt service coverage ratio (no. of times) 3.26 3.35 2.13 3.30 1.42 1.42
Net profit after tax 12,516 11,351 11,623 23,867 23,146 45,846 17. Interest service coverage ratio (no. of times) 4.26 4.32 5.65 4.29 6.95 5.37
fotalicompeshepisivslincone 10.944 12,571 10.208 23,515 25,703 50.765 Extracts of Statement of Standalone Audited Financial Results
Equity share capital 296 296 296 296 296 296 for the quarter and half-year ended 30 September, 2024
Earnings Per Share (not annualized)  in crore)
(Face value of % 1/- each) Particulars Quarter Quarter Quarter Half-year Half-year Year
L ended ended ended ended ended ended
a) Basic (in %) 42.25 38.30 39.27 80.55 78.19 154.85 30 30 30 30 30 31
f i September, June September, | September, | September, March
b) Diluted (in <) 4217 38.23 39.17 80.40 78.02 154.48 pzoz4 ’ 2024 IDzoz?, ' p2024 ' p2023 ' 2024’
Not annualised Annualised
Zin million 1. Revenue from continuing operations 1,009 1,047 1,066 2,056 2,201 4,384
2. Profit from continuing operations before exceptional
Standalone items and tax 117 322 171 439 577 914
Quarter ended Six months ended Year ended 3. Profit from continuing operations before tax 117 322 273 439 679 1,016
IS September 30, June 30, September 30, | September 30, | September 30, March 31, 4. Prof'!t from cc.)ntlnu.lng operahor?s after tax 99 256 236 355 564 896
2024 2024 2023 2024 2023 2024 5. Profit from discontinued operations after tax - 15 - 15 - -
" " - - " N 6. Profit for the period (4 + 5) 99 271 236 370 564 896
(Unaudited) | (Unaudited) (Unaudited) | (Unaudited) | (Unaudited) (Audited) 7. Total comprehensive income for the period 520 (120) 438 400 1,571 3,179
Total income 94,072 90,957 87,161 185,029 172,301 349,633 8. Paid-up equity share capital
Net profit before tax 16,361 14,821 14,778 31,182 29,699 58,794 (Face value: X 10 per share) 255 255 255 255 255 255
Net profit after tax 12,202 11,062 11,336 23,264 22,570 44,859 9. Other equity 18,470
! ! ! ! ! ! 10. Securities premium account 1,258 1,258 1,258 1,258 1,258 1,258
Total comprehensive income 10,323 12,349 9,960 22,672 25,083 49,708 11. Net worth 18,743 18,223 17,117 18,743 17,117 18,725
12. Outstanding debt 2,294 574 385 2,294 385 115
13. Earnings per share
Notes: - Basic and Diluted (for continuing operations) in ¥ 3.89 10.05 9.26 13.93 22.14 35.17
] o } o - Basic and Diluted (for discontinued operations) in ¥ - 0.59 - 0.59 - -
1. The consolldatfed and staTHC%anne ffnanmal results of LTII\/I|n§tree Limited (‘the Company’) for the quarter an(:j Six mon'ths ended September 30, 2024 - Basic and Diluted (for continuing and discontinued
Eav&i1 been s:bjfected to Ilmltgd review byhthlz statutorybaudltors. The results have been reviewed by the Audit Committee of the Board and approved operations) in 3.89 10.64 9.26 14.52 22.14 35.17
y the Board of Directors at fts meeting held on October 17, 2024. 14. Debt equity ratio (no. of times) 0.12 0.03 0.02 0.12 0.02 0.01
2. The above is an extract of the detailed format of the financial results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing 15. Debt service coverage ratio (no. of times) 6.98 27.20 26.86 12.94 39.75 21.34
’ ) ) . ) ) : ) : 16. Interest service coverage ratio (no. of times) 4.50 18.08 12.53 8.42 18.35 17.86
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the consolidated financial results and the standalone financial results
for the quarter and six months ended September 30, 2024 are available on the Stock Exchanges website of BSE (www.bseindia.com), NSE Notes:
(www.nseindia.com) and Company's website at www. ltimindtree.com/investors. 1. The above is an extract of the detailed format of the Unaudited Consolidated and Audited Standalone financial results for the quarter and
half-year ended 30 September, 2024 filed with the Stock Exchanges under Regulation 33 and Regulation 52 of the SEBI (Listing Obligations
3. Results for the quarter and six months ended September 30, 2024 are in compliance with the Indian Accounting Standards (Ind AS) notified by the and Disclosure Requirements) Regulations, 2015. The full format of the Unaudited Consolidated and Audited Standalone financial
Ministry of Corporate Affairs as prescribed under section 133 of the Companies Act, 2013. results for the quarter and half-year ended 30 September, 2024 is available on the Stock Exchange websites (www.nseindia.com and
www.bseindia.com) and on the Company’s website (www.tatachemicals.com).
4. The Board of Directors at its meeting held on October 17, 2024 have declared an interim dividend ¥ 20/- per equity share of par value ¥ 1/- each. 2. The above results were reviewed by the Audit Committee and approved by the Board of Directors at their meeting held on 17 October, 2024.
For and on behalf of the Board of
5. Figures for the earlier period(s) have been regrouped, wherever necessary. TATA CHEMICALS LIMITED
Place : Mumbai R. Mukundan
For LTIMindtree Limited Date : 17 October, 2024 Managing Director and CEO
Place : Bengaluru, India Debashis Chatterjee
Date : October 17, 2024 Chief Executive Officer & Managing Director TATA C H E M ICALS LIMITED
Regd. Office : Bombay House, 24 Homi Mody Street, Mumbai - 400 001.
Tel: +91 22 66658282 Website: www.tatachemicals.com
CIN:- L24239MH1939PLC002893 Email: investors@tatachemicals.com
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KKASTURIRANGAN 1940-2025

Isro stalwart to educationist: A

Motorola unveils Razr 60 series

PRESS TRUST OF INDIA
New Delhi, 25 April

From a renowned space scientist to an educationist, for-
mer Indian Space Research Organisation (Isro) chief
K Kasturirangan put his stamp on key milestones in
India’s space missions and education reforms, earning
him the title of “encyclopedia” in both arenas.

Kasturirangan took his last breath at his Bengaluru
residence at 10:43 am on Friday. He was unwell since he
suffered a heart attack in Sri Lanka in 2023 and his public
appearances had reduced since then. Kasturirangan
was 84.

He steered the Indian space programme gloriously
for more than nine years as the chief of Isro, head of the
Space Commission, and secretary to the Government of
India in the Department of Space, before laying down
his office on August 27, 2003.

He was the project director for India’s first two exper-
imental earth observation satellites — BHASKARA-I and
II — and subsequently, was also responsible for the over-
all direction of the first operational Indian remote-sens-
ing satellite, IRS-1A.

Kasturirangan got his bachelor’s and master’s degree
in physics from the Bombay University and PhD in exper-
imental high-energy astronomy while working at the
Physical Research Laboratory, Ahmedabad, in 1971.

He is credited with the successful launch and opera-
tionalisation of India’s prestigious launch vehicle, the
Polar Satellite Launch Vehicle (PSLV), and the first suc-
cessful flight testing of the all-important
Geosynchronous Satellite Launch Vehicle (GSLV).

Defining India’s most ambitious space-based high-
energy astronomy observatory and initiating a related
activities was also an important milestone under his
leadership. Kasturirangan has made extensive and sig-
nificant contributions to the studies of cosmic X-ray and
gamma-ray sources and the effect of cosmic X-rays in
the lower atmosphere.

He is a recipient of three major civilian awards —
Padma Shri (1982), Padma Bhushan (1992), and Padma
Vibhushan (2000).

After being associated with the Isro for nearly 35 years

legacy that transformed India

— and heading it from 1994 to 2003 — Kasturirangan
served as a Rajya Sabha MP from 2003 to 2009 and con-
currently, as the director of the National Institute of
Advanced Studies.

Under the former United Progressive Alliance (UPA)
government, he was a member of the Planning
Commission from 2009 to 2014. He also headed the
Karnataka Knowledge Commission in 2008.

The current National Democratic Alliance (NDA) gov-
ernment gave Kasturirangan the reins of a nine-member
committee tasked with drafting the ambitious National
Education Policy (NEP) in 2017. Prior to this, another
committee was formed in 2015 under former cabinet sec-
retary T S R Subramanian, but its recommendations had
not panned out.

Officials at the Ministry of Education remember him
as an “encyclopedia”.

Kasturirangan was later also given the charge of the
committee that drafted the new National Curriculum
Framework (NCF), based on the NEP.

He was also a member of the boards of governors of
various institutes like the Indian Institutes of Technology
(IITs) Roorkee and Madras and the Indian Institute of
Science (IISc), Bengaluru.

WITH HIS PASSION

FOR KNOWLEDGE, HE
CONTRIBUTED GREATLYTO
DIVERSE FIELDSAND
HELPED DRAFTTHE NEP

DROUPADI MURMU
President

DR KASTURIRANGAN'S
VISIONARY LEADERSHIP AND
SELFLESS CONTRIBUTION TO

THE NATION WILLALWAYS
BEREMEMBERED
NARENDRA MODI

Prime Minster

B’luru tops office space commitment
by corporates during October-March

Bengaluru leads in attracting corporate
office commitments, according to a
recent report by Anarock. During the
six months ended March 2025, the city
witnessed approximately 5.7 mil-
lion square feet (sq ft) of office

space pre-committed by cor-
porates, capturing 53 per
cent share of the total 10.8
million sq ft transacted
across Bengaluru, Mumbai,
and the NCR.

After Bengaluru, Mumbai
recorded 3.1 million sq ft of pre-
committed office space (29 per cent),
while the NCR saw 2 million sq ft (19
per cent) of the total.

Peush Jain, managing director (MD)
-commercial leasing and advisory at
Anarock Group, highlighted the factors

L
o
1
o

“Corrny

working.

driving this trend. “The post-pandemic
surge in office space absorption,
fuelled by return to office, has out-
paced the creation of new quality sup-
ply. Consequently, the rising
demand for superior office
spaces from both domestic
and multinational corpora-
tions, coupled with evolv-
ing workplace strategies
emphasising
technology and ESG param-
eters, has significantly boost-
ed pre-commitment deals.”
Pre-commitment deals are par-
ticularly prevalent
cities, which host a large number of
domestic and global firms across sec-
tors like technology, BFSI, and co-

Delhi HCsuspends

in defamation case

ADelhicourton Friday released Narmada
Bachao leader Medha Patkar on bail after
the Delhi High Court suspended her
sentence in a defamation case filed by
Delhi LGV K Saxena.
"Counsel for appellant (Patkar) has

accused/appellantis directed to be
advanced
25,000 and at this stage they have
submitted bail bond/surety bond for
25,000 and the same is accepted,"
in the three The matterwas then posted on May 3.
Ataround12 noon, followinga non-
bailable warrant for flouting its order,
Patkarwas arrested and produced before
BS REPORTER

PUBLIC NOTICE

Notice hereby given to the public that in the matter of Maneesh Pharmaceuticals
Limited (CIN No.: U24230MH1985PLC036952) (“Corporate Debtor”), an order
regarding the initiation of Corporate Insolvency Resolution Process (“CIRP”) has
been passed on 15.10.2024 by National Company Law Tribunal, Bench-IIl
("Hon’ble NCLT") at Mumbai under the provisions of Insolvency and Bankruptcy
Code, 2016 ("Code™). A copy of the order was received on 16.10.2024. Also, it is to
be noted that the undersigned Mr. Asish Narayan, bearing Registration Number:
IBBI/IPA-002/1P-N00444,/2017-2018/11274, has been appointed as the Interim
Resolution Professional (“IRP”) in accordance with Section 16 of the Code to carry
out the CIRP of the Corporate Debtor under the provisions of the Code and the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016 (“CIRP Regulation”). The IRP has made

entered or payment received from the Corporate Debtor on account of debt due
I t Date, since 15.10.2024 to 24.04.2025.

asonli 'y C

Date: 26-04-2025 Mr. Asish Narayan
Place: Mumbai Interim Resolution Professional
In the matter of M/s Maneesh Pharmaceuticals Limited.
Regn. Number IBBI/IPA-002/IP-N00444,/2017-2018/11274

AFA Certificate No. AA2/11274/02/311225/203699

AFA Valid up to: 31-12-2025

Reg. Address: 4A/703, Whispering Palms, Lokhandwala, Kandivali (East) ,
Mumbai, HDFC BANK, Mumbai City, Maharashtra,400101

Communication Address: 905, 9th Floor, Unitech Business Zone, Trower-C,

Email: cs.asish@gmail.com, cirp.mpl@resurgentrpl.com
Mobile: 9920299049

Medha Patkar's sentence

stated that the order on sentence has been
suspended by the Delhi High Court and the

released on bail on furnishing bail bond of

additional sessions Judge Vipin Kharb said.

the sessions courton Friday. PTI

AUTHENTICITY APP

Adobe has launched a free app called content
authenticity, which enables digital creators to
secure attribution for their work before making
it publiconline. The app allows creators to
embed information about themselves and their
work into digital content, ensuring a verifiable
digital signature. According to the company, the
app helps protect content by embedding
verified names and social media accounts.

Motorola has unveiled the Razr 60 series,
comprising two flip-style foldable smartphones —
the Razr 60 Ultra and the Razr 60. Touted by the
Chinese brand as the most powerful flip phones in
the world, the Ultra variant is powered by the
Qualcomm Snapdragon 8 Elite chipset, while the
standard Razr 60 features the MediaTek Dimensity
7400X system-on-chip. Alongside these foldable
smartphones, Motorola has introduced new
artificial intelligence (Al)-powered features

under its Moto Al umbrella.
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A Kirloskar Group Company

CIN: L29120PN1974PLC110307

Kirloskar Pneumatic Company Limited

Registered Office : Hadapsar Industrial Estate, Pune - 411013

k’rloskar

Pneumatic

EXTRACT OF STANDALONE & CONSOLIDATED AUDITED FINANCIAL RESULTS FOR THE QUARTER & YEAR ENDED 31 MARCH 2025

in Lacs)

publication in FORM-A under Regulation 6 of the Insolvency and Bankruptcy Board Standalone Consolidated

of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 Quarter Ended Year Ended Year Ended Quarter Ended Year Ended
(“CIRP Regulations”) in accordance with Section 13 and Section 15 of the Code in Sr. N

newspapers: Business Standard (English and Hindi, all India edition), Navakal No. Particulars 31/03/025 31/03/2025 31/03/2024 31/03/2025 31/03/2025
(Marathi, Mumbai edition) , Mana Telangana (Telugu, Hyderabad Edition), Audited Audited Audited Audited Audited
Rashtriya Sahara (Hindi, Dehradun edition) on 18.10.2024 with the last date of IND AS

submission of claims being 30.10.2024.

Hon’ble NCLAT vide its order dated 18.10.2024 in Company Appeal (AT)(Ins) No. 1. | Total Income from operations 58,266 1,62,863 1,32,262 59,160 1,64,017
_1954 of 2024 held that www 2. | Net Profit/(Loss) for the period (before Tax, Exceptional and/or Extraordinary items) 10,859 28,450 18,625 10,799 28,468
P e DO 4 3055 ot the 3. | Net Profit/(Loss) for the period before Tax (after Exceptional and/or Extraordinary items) 10,474 28,065 17,787 10,414 28,083
order of the Hon’ble NCLT, Mumbai dated 15.10.2024 admitting Section 7 4. Net Profit / (Loss) for the period after Tax (after Exceptional and/or Extraordinary items) 8,065 21,107 13,328 8,008 21,128
Application filed by the Financial Creditors of the Corporate Debtor, and vacated the . . . 3 :

intorim order dated 18.10.2024 which has an effect that the GIRP Process shall bo 5. | Total Comprehenswe Income for the period [Comprising Profit / (Loss) for the period (after tax) and 6,247 21,242 16,029 6,199 21,270
continued in accordance with the provisions of the Code and Regulations made Other Comprehensive Income (after tax)]

thereunder. 6. | Equity Share Capital 1,298 1,298 1,295 1,298 1,298
The Creditors of the Corporate Debtor may submit their claim on or before 7 Other Equity 1,08,310 91,168 1,08,326
06.05.2025 along with supporting documents as proof of claim in accordance with -

Regulation 12 of the CIRP Regulation under Regulation 7 or Regulation 8 or 8. | Earnings Per Share (Face value of ¥ 2/- each)

Regulation or Regulation 8A or Regulation 9 or Regulation 9A of the CIRP 1. Basic 12.44 32.56 20.60 12.35 32.58
Regulations read with Section 5(7), Section 5(8), Section 5(20), Section 5(21) of .

the Code, as the case may be, if not submitted earlier, as on Insolvency 2. Diluted 1241 3248 2087 1232 3250
Commencement Date (i.e. 15.10.2024) along with inf ion of tr (Not Annualised)

Note:

Date : 24 April 2025

- Tel: +91 20 26727000 - Fax: +91 20 26870297
- Email: sec@kirloskar.com - Website: www.kirloskarpneumatic.com

“Mark bearing word 'Kirloskar' in any form as a suffix or prefix is owned by Kirloskar Proprietary Ltd. and Kirloskar Pneumatic Co. Ltd. is the Permitted User”

The above is an extract of the detailed format of Financial Results filed with the Stock Exchanges under Regulation 33 of SEBI (Listing Obligations and Disclosure requirements) Regulations, 2015. The full format of Financial
Results are available on the Company's and Stock Exchange websites. (www.kirloskarpneumatic.com, www.bseindia.com and www.nseindia.com).

For Kirloskar Pneumatic Company Limited

Sector -50, Gurugram, Haryana-122018 .Sd./-
Place : Pune K Srinivasan

Managing Director
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TENDER NOTICE

Sealed Item Rate tenders are
invited for Civil & Structural
Repairs, Waterproofing,
Plumbing, Painting &
Miscellaneous Work of

AMBA SMRUTI
CHSL

Maharana Pratap Road,
Narayan Nagar, Bhayander (West),
Thane - 401101.

Tender forms are available from

VERSATILE CONSULTING

ENGINEERS
230/250, Arun House, Ground floor,
RSC-46, Gorai-2, Borivali (West),
Mumbai - 400 091.

From- 26,/04,/2025 to 30/04/2025
Time:- 11.00 a.m to 5.00 p.m
Tel: 9920115458/9029869000
Cost of tender document Rs. 3,000/-
payable by Pay Order/Cash.
(Non Refundable)
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